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With these words, Sir, I conclude my remarks. I thank Mahamahim 

Rashtrapatiji for his Address to us. Thank you very much. 
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STATEMENT BY MINISTER 

Match-fixing in Cricket 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS (SHRI 

SUKHDEV SINGH DHINDSA): Sir, Government is seriously alarmed by the 

recent revelations regarding match-fixing in cricket, specially in the context of 

the recently concluded series between India and South Africa. The Delhi 

Police, on the basis of information in its possession, has ledged FIR No.l 

11/2000 in this connection against Mr. Hansie Cronje and others. Keeping in 

view, these developments, the Department of Sports summoned all the 

concerned agencies and officials, to get an insight into the various facts of this 

particular case. The case is under investigation and the full dimension of this 

problem will only be apparent once the detailed investigation gets completed. 

However, the Department is keeping a watch on developments in this case on 

a regular basis. This investigation will require full support of the persons and 

agencies concerned. The Board for Control of Cricket in India (BCCI) has 

assured that it will extend its complete co-operation in this regard so that the 

culprits could be discovered. They are also agreeable to making the 

Chandrachud Report public. 

Other than the specific FIR registered by the Delhi Police, 

Government does not, at this stage, have any specific complaint against 

particular Indian cricketers or office- bearers of the Board for Control of 

Cricket in India. Allegations of i general nature are however, being reported in 

the media. Nevertheless, Government will in all seriousness, initiate necessary 

legal measures against practices of match-fixing on the basis of specific 

complaints that may be received, after appropriate inquiry and necessary 

investigation. The Government will take recourse to all legal measures to 

ensure that this menace is not only curbed but eliminated. It will not hesitate 

to order detailed investigation by any agency of the Government depending 

upon the gravity of the charges and allegations. 
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Persons having specific information regarding malpractices should 

come forward with such information and they shall be provided adequate 

protection, as required. I also wish to inform the House that I have called a 

meeting of the office-bearers of the BCCI and other distinguished cricketers 

and sports administrators on 27th April, 2000. The meeting will discuss the 

current state of affairs in cricket and measures that need to be adopted to 

achieve higher standards in the game. In this regard, the cricketing fraternity 

also has a critical role to play which it must discharge. I also place a copy of 

the report submitted by Justice Y.V. Chandrachud to the BCCI, on the Table 

of the House. 

THE VICE-CHAIRMAN(SHRI SURESH PACHOURI): Now, the 

clarifications on the statement made by the Minister. Shri Kapil Sibal. 

SHRI KAPIL SIBAL (Bihar): Thank you, Mr. Vice-Chairman. I 

thank the hon. Minister for the statement that has been made on the floor of 

this House. But I am somewhat perturbed about the events that have taken 

place in the recent past. It was on the 7th of April, you might remember, Mr. 

Minister, that the Delhi Police hit upon this scandal, and I am given to 

understand that the Delhi Police, in fact, was investigating facts of extortions 

that certain persons were being subjected to, and, in the course of that 

investigation, they hit upon the alleged conversation, which is now the 

subject- matter of the public outcry. I am further given to understand that the 

Delhi Police, instead of reporting these facts to the Ministry of Home Affairs, 

informed the Ministry of External Affairs that, in fact, they were going to 

lodge an FIR. They sought no permission, either from the Ministry of Home 

Affairs or from the Ministry of External Affairs, and by the time the External 

Affairs Ministry could inform the next morning the Ambassador of South 

Africa, the FIR had already been lodged. So, it was a fait accompli; in the FIR, 

five South African players were named. What concerns me is the manner in 

which the Delhi Police conducted itself. Mr. Minister, you are aware that this 

has tremendous ramifications. You are also aware of the fact that the charges 

that are sought to be framed, are under section 420 IPC, read with section 

120B, which is conspiracy. You are also aware of the fact that there is no 

extradition treaty with South Africa, and the essence of the charge under 

section 420 is a dishonest representation made by A to B for the purposes of 

parting of property of valuable security by B, and thereby, causing loss to A.  

In what manner any representation was made by a South 
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African player to any member of the Indian public or the Board of Control for 

Cricket in India, I fail to understand. 

And I fail to understand why the Government and the Delhi Police 

have taken upon themselves the burden of prosecuting the South African 

Cricketers. What concerns me - as you might know since there is no 

Extradition Treaty - is that every time a South African Cricketer goes to 

different parts of the world to play matches and plays in countries with which 

India has an Extradition Treaty, like in the case of Pinochio in the United 

Kingdom, the Government of India would have to prosecute and seek 

extradition of the South African Cricketer back to India to try and send him to 

Tihar Jail. But to what effect and for what purpose? The burden that ought to 

be discharged by the South African Cricket Board is sought to be discharged 

by the Government of India, but to what effect? Can you imagine, Mr. 

Minister, the impact of this? Cricketers in India were icons. They were like 

gladiators during the Roman times. They represent the dignity of the country. 

And now because you are prosecuting the South Africans, it is going to come 

to nought because there is no case against the South Africans. What is going 

to happen is that you are going to have to prosecute the Indians. Because, 

otherwise, we would be told that you are more interested in prosecuting 

somebody else, but not interested in prosecuting your own people. You will be 

seen to be biased. Hence, you will have to prosecute Indian Cricketers for 

which there is a hue and cry now. I read about it every day in the newspapers. 

It is like shouting in the dark because you cannot get evidence of this nature 

against anybody. Instead of the Delhi Police reporting the matter to the 

Ministry of Home Affairs and letting the Ministry of Home Affairs do what it 

was supposed to do, it ought to have given the information to the South 

African Cricketers and told the Board, Now you deal with your Cricketers.' 

Why should the Government of India deal with South African Cricketers? I 

am thereby not saying that we should not deal with this terrible match-fixing 

that is taking place time and again. In fact, now we have reports of the fact 

that even the World Cup was fixed. The match between Pakistan and 

Bangladesh was fixed and the match between Pakistan and Austrialia was 

fixed. And a very important cricketer of this country says that even veteran 

matches have been fixed. Can the Minister give us a definition of match-

fixing? You say that you are going to dwell into the matter, you are going to 

investigate the matter, you are going to bring the people to book, and that you 

are going to take measures to ensure that this menace is got rid 
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of. What are the measures that you are going to take? You don't even have a 

definition of match-fixing. Your case cannot stand in a court of law under 

Section 420 of the Indian Penal Code. So, what is it that you are trying to do? 

So, the clarification that I want from you, Mr. Minister is: Do you have a 

definition of match-fixing in the Indian Penal Code? If you don't, then, whom 

are you trying to fix? This is a game which is played in this country, and you 

will find that most of the match-fixers are in this part of the world. The reason 

is simple. Because this part of the world generates the maximum money. Now, 

the clarification that I have to seek from you is: Are you going to spend 

valuable foreign exchange to extradite South African Cricketers, to prosecute 

them and send them to Tihar Jail? Is that what the Government has in mind? 

The second part of my query for clarification is: Are you not going to impress 

upon the BCCI to evolve a Code of Conduct immediately, like you have for 

other institutions in this country? You have it for the Members of Parliament, 

for the hon. judges of the higher judiciary etc. We should have a Code of 

Conduct for cricketers, so that the BCCI, which is a private organisation, can 

deal with it. Are you going to look into the assets' statement of the various 

cricketers? That is most fundamental. Mr. Minister, my worry is that next time 

if somebody drops a catch, the spectators will say that he took 'x' amount of 

money for dropping it. Next time a person gets below 10 runs, somebody will 

say, 'Look, he took a bribe'. Next time India loses a match, somebody will say, 

'He took money for it.' Because what you are doing is you are destroying the 

aura. Cricket has an aura. Cricketers have an aura. Let us not destroy the 

institution. Please don't have an all-encompassing investigation so that every 

cricketer's name is marred. Please don't do that. That is not good for the 

institution. Investigate quietly into the assets of these cricketers. And 

whenever you have an absolute proof against any individual, book him, if you 

can, under the Penal System. But I doubt if you can. If you can, book him, to 

set an example. But don't destroy the game of cricket. These are the 

clarifications which I want to seek. 

SHRI BRATIN SENGUPTA (West Bengal): Hon. Vice-Chairman, 

Sir, I am sorry to state that this statement of the Minister, despite the severe 

consternation and enragement that has been generated in the entire nation 

subsequent to the revelation of the betting scandal, is disappointing. This 

statement is quite disappointing to the entire nation and, particularly, to the 

House which had discussed this issue, with all seriousness, last Thursday. The 

statement is still relying on the BCCI against which serious allegations 
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have been raised by many people. There has been a demand to check its bank 

accounts as also to attach its bank accounts immediately. A public interest 

litigation was filed against it in the Delhi High Court on 20th April, seeking a 

clarification as to how the BCCI officials had been spending the money. It has 

been found that not even ten per cent of the expenditure of the BCCI was for 

the purpose of developing the game. Then, what for are they spending the 

money? Many things have come in the newspapers during the last few days. I 

am not going into the entire details. There has been a report that the BCCI 

officials are eager to suppress, at any cost, a full-fledged and threadbare CBI 

inquiry into it. They are against any kind of a threadbare inquiry. The House, 

however, discussed last Thursday the fact that the Chandrachud Report, the 

one-man Committee Report, was almost an eye-wash. It has been lying there 

for three years. Nobody has revealed anything. Even if the report was 

revealed, nothing would have come out because it was an eye-wash. After all 

these discussions, he is pinning his faith to the Chandrachud Report. There is a 

demand for a CBI inquiry, a threadbare inquiry, into the BCCI accounts, 

expenses, the role of officials and the real players-I am not talking about the 

tiny players~who have been accused of the betting scandal and many other 

things. The tiny players are the cricket players. Some of them might have been 

involved. They need not be spared. We can discuss about them also along with 

this. Who are the real players behind the game? Who are generating this black 

money? It has been discussed in this House. The generation of black money is 

hundred times more than the generation of money in the Indian derby. It is 

more than hundred times of that. One single match generates a thousand 

crores of rupees. It has repeatedly come out. The Government is in the know 

of things for the last few years. The BCCI is in the know of things. Even then, 

a player, against whom allegations of match-fixing have been levelled, has 

been allowed to flee from the country during the last three or four days and the 

Government did not take any action. This is what the Press report says. The 

Press report says that many players and officials are involved in it. But the 

BCCI is opposed to a threadbare inquiry. So, there is no CBI inquiry. This 

substantiates the suspicion among the Members and many citizens of our 

country. The Government, like the BCCI, is equally interested in suppressing 

the scandal and does not want to reveal the entire truth behind this. This is one 

of the worst scandals and we have repeatedly said so. Many things have come 

in the Press like some of the officials are using 16 limousines. Sixteen 
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limousines for one member only! One of the cricket officials is wearing a 

watch costing Rs.20 lakhs. Under the voluntary disclosure scheme, one 

cricketer has disclosed that his income, which cannot be substantiated, is to 

the tune of Rs. 17 crores. These are certain small pieces of facts. There are 

many such facts which have come out. 

I am not going to repeat all those facts. Everyday all those facts are 

coming out in the newspapers. But the indifference that the statement has 

shown, the indifference that the Government has shown is reflective of the 

same inaction -despite knowing all these things of the mysterious inaction by 

the Government, which has been there for the last few years. In all these 

things, such as, cricket betting, etc.- thousands of crores of rupees and a lot of 

black money is generated, in a single match. All these facts were in the 

knowledge of the Government. But there is mysterious inaction on the part of 

the Government which creates a doubt about some kind of a coninivance with 

the BCCI officials and all others, whether he is Dawood Ibrahim's brother, 

Anees Ibrahim, or, any other criminal, or, drug peddler, or, other kinds of 

mafia, or, all other international mafias operating in this arena - whether it is 

them or whoever it is, it all symbolises a kind of connivance with the BCCI 

officials. And the Government seems to be succumbing to this entire thing. It 

creates a suspicion over the role of the Government in this matter. I am very 

sorry to say that this statement is an absolute disappointment before the nation. 

...(Interruptions)... 

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): Please 

ask the clarifications. 

SHRI BRATIN SENGUPTA : Because the entire nation is enraged 

and there is severe consternation, not only in Rajya Sabha but also throughout 

the entire nation, over one of the worst scandals in the country, regarding 

which Minister has come out with a statement. I am afraid, there is thorough 

disappointment. I am very sorry, Sir. Thank you. 
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SHRI NARENDRA MOHAN (Uttar Pradesh): Mr. Vice-Chairman, 

Sir, let me read a statement from the report of the inquiry conducted by Shri 

Y.V. Chandrachud. It is a statement given to the Inquiry Commission by Mr. 

Natarajan, Sports Editor of the Indian Express. He says, "There can be no 

smoke without fire. There is some truth in the rumour". That shows that the 

Indian players are involved. I have not gone through the whole report. But this 

report has definitely raised clouds of suspicion. There may be several Indian 

players under these clouds of suspicion. Now, the Government of India is 

trying to prosecute Hansie Cronje, the South African player. Firstly, 
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we do not know how they are going to prosecute him. My friend, Shri Kapil 

Sibal, is absolutely correct. It cannot be a case of cheating. It is impossible to 

prosecute him for cheating. There is no national gambling law in our country. 

Each State Government has its own gambling law. Under which State 

gambling law are you going to prosecute him? The hon. Minister should 

kindly clarify this point. 

Betting in the game of cricket has been going on since long. But has 

the Ministry carried out any preliminary inquiry into betting? If there has been 

any preliminary inquiry by the Minister or the Ministry, what have been the 

results? It has been going on since long and so many doubts and questions 

have been raised about match-fixing and betting. There should have been a 

preliminary inquiry conducted by the Ministry. If it has been done, I wish to 

know the results. If it has not been conducted, then the question arises as to 

why a basic preliminary inquiry has not yet been conducted by the Ministry. 

Merely making statements is not going to clear the clouds of suspicion over 

the game of cricket. After all, it is a national game to us. He has said very 

correctly that to a common man cricket is a sort of a gladiator of Roman 

times. I mean, they are heroes and they carry with them a national prestige. If 

they misbehave or if they are under clouds of suspicion or the needle of 

susipicion points towards them, then it is not only the game which goes down, 

but the reputation of India also goes down. So, I seek this clarification from 

the Minister. What is he doing? 

Another point is that he has mentioned in the first paragraph, 

"Investigations will require full support of the persons and the agencies 

concerned". What has he got in his mind? Who are those persons whose 

support is he seeking? Are they Indian nationals or the foreign nationals, the 

Indian players or the foreign players, the BCCI officials or the officials of the 

International Cricket Board? We know a couple of days back, Mr. Bindra, a 

luminary in the game of cricket, issued a statement making certain allegations 

against Mr. Dalmia. I do not want to repeat those allegations because it is not 

the convention of this House. But the allegations are very serious. Has the 

Government of India taken the statement of Mr. Bindra seriously? Are they 

going to make any clarification on this point? (Time Bell) Sir, I have a couple 

of more points. I am not giving a speech. I am only seeking some 

clarifications. Now, the BCCI is considered to be more or less a culprit. The 

Chandrachud report has cleared the BCCI. But, now look at the way 

everything is coming out about the way the players were chosen, 
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the way the game was conducted and so on. There are certain people sitting 
here. Mr. Shukla is here and he has been a member of the Board. I think he 
should say something on this issue as to how the players are selected. 

There are so many allegations now. When all these things happened, 

is he going to devote some time to restructure the Board of Cricket Control of 

India? If not, is he going to suggest these things to them? 

Another point on which I seek a clarification is, he said that the 

Government would, in all seriousness, initiate necessary legal measures 

against the practices of match fixing on the basis of specific complaints. How 

many complaints has he received? He has referred to only one complaint, 

mainly against Mr. Cronje. What sort of complaint would he consider? Will 

he consider it when it becomes an FIR? Or, will he consider it on receipt of 

some letter? What sort of complaint he has in his mind? He should come out 

specifically on this issue as to what has he got in his mind. 

He said in his statement, 'Any persons having specific information 

regarding malpractices should come forward with such information.' Sir, Mr. 

Prabhakar made a statement. If he were given protection of the police, he 

would give names of those cricketers who were involved in match fixing. Is 

he committing to this House that protection would be given to such people 

who would come out with specific information? 

Sir, the Minister also said, 'In this regard, cricketing fraternity also 

has a critical role to play.' I do not know what does he mean to say. Would he 

explain to me and to the House as to what does he mean when he says 

'cricketing fraternity. The whole nation is a cricketing fraternity. Everybody, 

who loves cricket, is a member of that fraternity. So, what does he have in his 

mind? Why the people, who are involved, would come and cooperate? Why, 

those who are involved in betting or match-fixing, or those who are under the 

cloud of suspicion, would come and cooperate? There should be a clear-cut 

policy of the Government of India. 

Sir, I have read the statement of the Minister in the newspapers. He is 

of the view that the test players should declare their assets. Is it correct? If so, 

under what law is he going to compel them? Will he take the help of the 

Ministry of Finance? Sir, I seek clarifications on these. 

SHRI SURESH KALMADI (Maharashtra): Sir, a lot has been said 

in the Parliament and in the whole country on this. I do not know why the 
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Government is shying away from a CBI inquiry. If the investigation is in the 

hands of the Delhi Police, they would submit a report and then the 

Government might consider it whether it could be given to the CBI or not. I) 

that is the case, I have nothing to say. 

SHRI SUKHDEV SINGH DHINDSA: Any agency includes CB 

also. 

SHRI SURESH KALMADI: There has to be a major operation a: far 

as cricket is concerned. Not only in this country, but it should be done in all 7-

8 countries where cricket is played. Any intelligence agency of a country needs 

Interpol to coordinate with all other agencies. There are problems to get 

anybody from other countries. Probably, they could be tried in some other 

country. After all, it comes under ICC. The ICC is the authority and it can 

probably, call the South African players to London. Maybe, rules in London 

may be different, but ICC is the right body in the international arena, as far as 

cricket is concerned. We have to see what the ICC does on the 2nd or the 3rd 

of May when the meeting is held. I wish the Indian Cricket Control Board had 

reacted more strongly. I do not think, Mr. Manohar Joshi was there in the 

meeting. 

If he had been there, I am sure a lot of things would have been done. 

Unfortunately, they have only done the tabling of the report and this and that. 

I think a lot of corrective action is required. I am concerned about the security 

of the people who are speaking out. Mr. R.S. Bindra has said that he is getting 

threatening calls. I believe one television company, the STAR TV, has also 

received a threatening call from outside asking them why a particular 

commentator has said something. It is a very serious matter. I think there is a 

lot of intimidation of various people who want to speak out. So, I would 

request the Government that protection must be given to such persons. 

Otherwise, nothing will come out. If they are receiving threatening calls like 

this, I think, the Government should give all protection to these people 

because the Indian public wants to know the truth. Protection also needs to be 

given to those Indians who are living in South Africa. I believe all South 

African players etc. in one place were after some Indians and said, "You are 

the people who have brought disrepute to Cronje." We should give protection 

to those Indians who are in the organising side of cricket in South Africa. 

Have you been in touch with the Government of South Africa to give 

protection to Indians who are living there? Once again you are having a 
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meeting on 27th with the Cricket Control Board, etc.    After all these 
preliminary reports, 1 think, some strong action needs to be taken. 

SHRI C.P. THIRUNAVUKKARASU (Pondicherry): Once George 

Bernard Shaw said about cricket, "Eleven fools are playing and eleven 

thousand fools are witnessing." If George Bernard Shaw were alive, he would 

have said, — I am not saying this - "Eleven cheats are playing and eleven 

thousand persons who have been cheated are witnessing it." Sir, with due 

respect, I would like to submit that for a horse race, the horses are taken from 

Bombay to Pune, Pune to Delhi and Delhi to Calcutta and from Ooty to 

Madras. In the same way, cricket players are taken to Sharjah, Australia, 

London, India and other places. They are allowed to enjoy. In a horse race, 

the jockey will pull the rein when it is likely to touch the point. Here also 

there are some other persons who are called bookies. In this case, we would 

like to know as to who is the horse they want to pull because it wants to bring 

a victory. Who is the bookie that wants to pull the rein? Who is this bookie 

that is responsible for this? We would like to ascertain this from the hon. 

Minister. Now, coming to clarifications, I would like to say that if an FIR has 

been registered, it is well and good. We would like to know whether it has 

been registered under such a bad section. ...(Interruptions).. In Tamil Nadu it 

is not a good number. ..(Interruptions).. I think he knows better. 

...(Interruptions).. .So, I would like to know under which provision of the law 

you have registered the FIR. The hon. Minister must mention the provision of 

law under which the FIR in this case has been registered. They definitely 

cannot register an FIR under section 420 read with section 120 and section 34 

of the Indian Penal Code. This case does not come under this section. It also 

does not come under the Gambling Act because in Madras it is a different 

Gambling Act, in Pondicherry it is a different Gambling Act, in other places it 

is a different Gambling Act. So, under which provisions of the law is the 

Government going to have investigations in this case? This has not been 

clarified in the statement. But, I would like to say that the Government in all 

seriousness should take initiatives and necessary legal measures against the 

practice of match-fixing on the basis of the complaints that may be received 

after a proper inquiry. If the Government wants to take action, I would like to 

say that the Government suo motu can take action in this regard. An FIR can 

be resisted and an inquiry can be made. There are a lot of allegations in the 

papers. You also ascertain whether Mr.Cronje has made that statement.    

Then, you make an investigation, register an FIR 
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suo-motu and make an enquiry into the matter and place it on the Table of the 

House. Thank you. 

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): Mr. 

Rajeev Shukla. He assured that he would give constructive suggestions being 

a Member of the Board. 
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SHRI M. VENKAIAH NAIDU (Karnataka): Madam Deputy 

Chairman, I am neither a cricketer nor a cricket fan. I don't have that much 

time also. Like many other people in the country, 1 also have many other 

important things to do. But I feel, whether we like it or not, cricket has 

become... 

AN HON. MEMBER: A mania. 

SHRl M. VENKAIAH NAIDU: ...a mania, or a weakness, or 

whatever it is, of the country and also of the world. (Interruptions) They are 
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playing; others are watching! So, I fully agree with Shri Suresh Kalmadi that a 
major operation is required. Secondly, the Government should not lose further 
time in ordering a CBI inquiry. The CBI, in turn, should get in touch with the 
Interpol and then it should try to take this inquiry to its logical conclusion. 

Thirdly, I am not in agreement with some of the Members who said that  ह( 
!�-� ह/ &� ��&��� >� �!�� ह� 9 I Using this forum and making some general 

comments, without a firm information, will affect the morale of the players. 
Sir, whoever does it - the name of this South African chap has been mentioned 
- I can say one thing and that is, the Delhi Police or the Bombay Police have 
done a yeoman's service to the cause of this game and to the people, in general, 
because they have brought out the truth. This is more than an anti-national 
activity. If the South Africans are really sensitive, they must feel unhappy 
about their players getting involved, instead of getting into this controversy that 
the Indians have revealed it, the Delhi Police have unearthed it, and so on. 
After all, anybody doing this is doing a disservice not only to his country but 
to the entire cricket fraternity. That being the case, I feel that we should not 
jump to conclusions. My friend, Rajiv Shuklaji, was mentioning it. I am at a 
loss to understand this. Prabhakar did not reveal anything. Now, he is asking 
for protection. Bindraji did not reveal anything. Now, he is asking for 
protection. What is happening? Why have the things been kept secret so far? 
There was an inquiry commission. Nothing was given to the inquiry 
commission. Mr. Bindra had also held important positions - I don't know 
much about him - and now his is making serious allegations. The entire 
atmosphere is getting vitiated and unnecessary controversies are coming up. 
So, I would like to know about this from the Government. Of course, they 
have said that they are ready for any sort of inquiry ...(Interruptions)... Sir, I 
would like to know from the ...(Interruptions)... Sir, my only suggestion to all, 
including the media and the people outside who are getting involved in this 
controversy, is not to make any allegations against anybody, without any 
definite information. We are not doing any service to anybody by making 
these allegations. So, all these aspects that have been mentioned by various 

Members can be inquired into. #� *
�+��� !� ��� 
ह� ह2 6�0 !�0 !�0 #00 ��  
x�
 $�4� ��*� -( �; � ह(*� ह� �हA 9 That also is known to everybody. And, as 

he rightly said, if at all anybody takes part in this betting or gambling, in this 
heinous crime, it is not possible, without the cooperation of the players. But 
now it has happened in such a way that an Indian middleman is involved - his 
conversation has been taped and 
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the Police has the taped scripts of the conversation - and there is some basis. 

The Police have really done a good job. They should be complimented. They 

should be congratulated. They have done a service to the entire cricket 

fraternity in the world. I can say that. Instead of trying to find fault with them, 

we should really compliment them. 

SHRI SANTOSH BAGRODIA (Rajasthan) : Thank you, Mr. Vice-

Chairman. Sir, to begin with, I would like to salute the Delhi Police. I am a 

cricket enthusiast, not like Shri Venkaiah Naidu. I have plenty of time 

because we are not in the Government. I do not have any work. My entire 

family is having a lot of interest in cricket. But, now, I feel, after this episode, 

nobody wants to see a cricket match. I hate to go to see the matches. I do not 

want to see a drama. I go to see a match. I am a cricketer myself. I am a 

sportsman myself. I play every game; political and otherwise. But they are all 

played with some rules. They are not played for cheating. When the 

Government says in the statement that, at this stage, it does not have any 

specific complaint against any particular Indian cricketer or against any 

office-bearers of the Board of Control for Cricket in India, I am amazed. 

Why? Because, if there is a case of some kind of cheating against an ordinary 

policeman, the CBI comes into the picture. Even in the case of one individual, 

it is done. But, here, where a lot of allegations have been made and where 

lakhs and lakhs of people, poor countrymen, and crores and crores of rupees, 

are involved, the Government is saying that they want a proof. Your 

Government has said that all defence deals from 1985 onwards will be 

investigated. Do they have any evidence? Has anybody lodged an FIR? You 

can go to any extent, for political reasons, but when the issue of helping the 

poor people, helping the sportsmen comes in, you want a proof. When the 

question of having a good game, either cricket or football or any other game, 

arises, you want to sit quiet. You are saying that you can't have an inquiry. 

My friend, Mr. Shukla, has said that the players are demoralised. Yes; the 

players are demoralised because nobody knows as to what is happening. Why 

not have an inquiry? Let us find out the whole thing "/!� &ह?�� �� �ह-� ह2, “��Y 
�� ��Y �
 ���� �� ���� 9“If somebody has done any mischief, he has to be 

taken to task. The law has to take its own course. Why are you sitting idle? 

Mr. Minister, like the Delhi Police, the entire world will salute the country, if 

you go in for a CBI inquiry, or whatever inquiry you may feel right. There are 

no wild allegations. It is not only Mr. Bindhra or Mr. Manoj Prabhakar, who 

have made wild allegations, but somebody else 
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will also make wild allegations. We have to meet them. As my friend has said, 

the CBI, or whatever agency you may feel right, should be asked to enquire 

into this to bring out the right results. We want to know the level of sports in 

the country. Forget about what is happening in South Africa or as to what they 

are doing. Forget about what other players are doing. At least, we want to 

know what is happening in our own country. Can we do it, without having a 

proper inquiry? Mr. Vice-Chairman, Sir, there is a news about Ranga Billa. 

Whenever the names of Ranga Billa come, we think of the Chopra children. 

There is a lot of problem in the country. Why don't you contact Ranga Billa 

and find out as to what is happening. They have details as to how the bookies 

are operating. Similarly, Sir, the news is, "There is too much at stake in 

cricket. Cricket is the golden goose, laying diamonds, platinum and other 

forms of eggs." Do you want this stake to continue? The beneficiaries will 

only be the unscrupulous elements, who cheat people. Or, on the other hand, if 

at all you want these eggs, they should be used for the benefit of the country. 

Sir, today, the news says, "What to talk of one-dayers, even veteran ties are 

fixed? What is happening? Even veteran ties are fixed. You do not want to 

trust any newspapers, you do not want to trust Mr. Manoj Prabhakar, you do 

not want to trust the police. Whom do you want to trust? You can ask the 

CVC. It can find out as to how an inquiry can be conducted into it. Sir, I want 

that a serious inquiry should be made. Thank you. 
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THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): The last 

Member seeking clarifications, Shri Virumbi. 

SHRI S. VIDUTHALAI VIRUMBI (Tamil Nadu) : Mr. Vice-

Chairman, Sir, I want to know whether this episode is going to be inquired 

into in an isolated manner or there will be a comprehensive inquiry. Some time 

ago, we have been told that when our own players were playing in the Middle 

East and five wickets were lost one after another, at that time, it was reported 

that one, Sunil Gavaskar, made a statement that some message was received 

from a dressing room. None else but the Captain or the Coach used to give 

messages to the players on the ground. Is it a fact that the message there was 

received not from the Captain or from the Coach but from a dressing room? 

Was such a statement made in the media by Sunil Gavaskar? If so, I want to 

know whether it has been inquired into previously by the Government. If not, I 

want to know whether this statement will also be included in the inquiry to find 

out whether there is any nexus, whether it is a continuous process- that is, the 

crime is a continuous process-and whether there is any cartel in this field. I 

want to know these things from the hon. Minister. 
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S-� ह;$ 
!
��
 �?�
��
� >� �
�$*� �
 :*
 "W
- �L�*� -( e�4� >� ��*� 9 ��!
� 6�- 
�ह ह2 &� &�!� #�
�6� �/=6
 �� �ह �ह� &� 6�0 !�0 !�0 #00 ��  ��! �/!� 6ह;- ह( 
*�� ह2 �
 ���� &�!��V ह( 
ह� ह/ 9 �(0 ��
� ��! #$, �?ह��� �ह� &� 65 ��S b��� 
&!8+  $� !�� �� �:-#Q ��E�pV �� S	+ &��� ह2 9 ��&�� M���!+ �� �=3�
��� ��  &�$ 
&!8+  16 ��S b��� S	+ &��� *�� 9 !6 -
ह �� 6�-� # 
ह� ह2 9 ��0 #00 $�0 >� ह�0 
�(�+ �� ��&S� ह;0 ह/ 9 �ह !6 &�!� ��  �ह�� !� ह� �हA ��� !�-� ह2 "6 -� !�&6- 
� ह( "�$ ह� �हA ��� !�-� ह2 9 ��&�� �/!� "W
 ह/ 9 E!&Y�� !�ह6 �� >� �(� !>� �� 
�ह� d
 �! ह�x! �� $�!�M� >� &��� &� �(0 &�&�� 
S �� "�$ 	�ह� �(0 
8� �
�4� �� $!(&!��4� ह( &"-�� ����  ��! �/!� # "�$ �!��  x�
 :*
 # "�$ 
-( �! �/!� �( �!� *�� ��  &�$ �� &�!� ��!
� *�� ��  &�$ &"!!� �=���� ह/, &"!�( 
�(0 �/!� ���� ��  &�$ -/��
 �हA  
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ह/, �! �
 S	+ &��� "�$ 9 "/!� ह_�� �� 6�- ह;0, ह��
� �ह�� ��&�! ��  6ह;- :j�� 
&S��L� ह2, ��!� 6ह;- �=���� ह2 9 ����V 
�� &��q�* !� ह�� 6ह;- �=���� ह2 9 
ह 
d�<=��! �� �; � �
 !�-� ह2 9 e!� �
 *�=! ह2, �� �
 ��� �हA S	+ &��� "�-� ह/ 
9 �ह �2�� �(� !>� �� >� �ह� �
 :��� ������� �� >� �ह� &� �!�� �(Z� ह� !6 
&ह?�;�-��� >� ह2 9 ��� ह2 ? &X�� � �� *�� e!� *�� ह/ &"!�( !�
� &ह?�;�-�� �� &!
 �
 
�Q� &��� 9 ��!
� *�� "/!� ह_�� ह/ �!�� ह��� �-�� *(T� ���� "�-� ह2 9 Q�� ह/ �; � 
��
 ��  &�$ ह_�� ���� 
ह *0 )� 9 �! 6�
 8(
 ��4�! ��c��� "�- �
 #$ ह2 9 :*
 
"�- �
 #$� &8
 >� �(0 �हA ���-� ह/ �
 :*
 ह�
 �
 # "�$� -( �!�( *��� 
&�����*� 9 &X�� � �� ��� "�- �
 # "�$ �� ह�
 �
 #$ -( ह�
( 9 ��	;
�� :*
 
e!� <�)&- ह( "�$, �(0 >�  ���� "*ह ह(, e!� ह� &6ह�
 �
�*� 9 �2 >� ह� � �
 #� >� 
ह2, #� ��S ��&"�� 9 ���( &�!� �� ����� ह� �हA ह2 :*
 
ह ह�
 >� *�� &8
 >� ह�
( 
9 &"!�( -�� ��S b��� $� &��� �� &�!� &6"��! ह�x! �� ���� ह( �!�( ���	 
��S b��� �
 ��-� ह2, ह�
 �
 >� # *$ �� �( 
� >� �हA 6��$ ह2 9 ...(� ! �# ��) 
 
 �� 
 ���  � � �
 H)L (�89� � � � �� ) : �ह ��}�� ��(�(�� ह2 9 (� ! �# ��) 
 
 �� �
 H
� � .� ह  .K � � � : �!&�$ !6 �; � !
��
 ��S 
ह� ह/, !6 �ह�d� ;
�
 &
	�
 �
 
ह� ह/ 9 27 -�
�S �( ��E�* ��  6�� ह�� :*
 "W
- �L� -( #���  
��! >� #$�*� �
 *
�+��� :��� #� >� "( �;��&!6 !�l�*�, 
ह ���+
�ह� �
 
!�-� ह/ �
 �
�*� 9 �!&�$ #��( ���� &����� 	�ह-� ह� � &� *
�+��� �! �
 6ह;- 
!�&
�� ह/ �
 �(0 >� ��&���� `�; �हA �� 
ह� ह/ 9 �!!� 6ह;- E	&-- >� ह/ �
 �!�� 
��
� ���" �/ !� ह( !�-� ह/, �! �
 >� !(	 
ह� ह/ 9 Q�� ह/ &!D6� !�ह6 "/!� 
�� 
6/Q� ह2 4��� �(�+ #8 �_ �� ह� �����6� � �� !��  ��&�� �(&44 �
�*� �
 !j	�0 
�( !j	�0 �
 ��Y �� ��Y, ���� �� ���� "/!� 6�*L(&��� "� �� �ह�, !���� ��$�*� 9 
��!
� 6�- ������� �� ह/ 9 �2�� :��� ������� �� >� &�S� ह/ &� :*
 �(0 >� &�!� >� 
	�" �( !�&6- �
�� 	�ह�, &�!� �� ��� ���� 	�ह�, �
 &�!� &��� �� &!��;&
�� 
	�ह� -( *
�+��� �� ���� ह/ �2�� �ह� &� We are ready to give them any security. 
	�ह� �(0 >� 	�ह-� ह(, 	�ह� ��(" 3>��
 "� ह�, 	�ह� E6�
� !�ह6 ह�, �(0 >� ह(, 
ह�� �!!� �(0 �-�6 �हA &� �m� ह/, �m� �हA, :*
 6�0 !�0 !�0 #00 �ह-� ह/ &� 
ह�� >� &!��;&
�� �� "W
- ह/ -( !
��
 �� 8"+ ह/ 9 :*
 �(0 ह(� &�&���
� ��  
��! #�� ह( -( �2 �हA �ह !�-� ��&�� �� !� �� ��
� 
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��! :>� -� &�!� >� -
8 !� �(0 �?!�� �हA #�� &"!�� &�!� &��� �� 
&!��;&
�� ���*� ह( 9 "6 ���*�*� -( ह� &!��;&
�� >� ��*� 9 
 
 ��!
� 6�- &!D6� !�ह6 �� �ह�, �/ !� ह(*� 9 
ह -( &�T�� �;&�! �ह 
ह� ह/ 
&� ह��� ���
�(� �( >� $3(" &��� ह/ 9 �!��  �� >� "( �
�� 
��� ह2 
ह �
 
ह� ह2 9 

ह -( �� &
� ��� ��! #�� �(!+ 9 �!�� ह� �; � e!� �हA �ह !�-� ह2 9 
ह -( 
����� �� 6�- ह/ 9 ��� ह(-� ह/, �/ !� ह(-� ह/ 
ह -( &�T�� �;&�! �
 
ह� ह/ �
 
� ह� 
6-� !�-� ह2 9 �!�( :>� �!�� ���� >� �हA 	�&ह$ 9 �!&�$ �2 !6 ��=6!+ �� 6ह;- 
#>�
� ह� � &� &"?ह��� �?!�+ >� 4( &��� �
 �;l� �; � !"�!�! >� &�$ 9 �2 ���� !>� 
!"�!?! �( ����"
 
S��*� "6 ह� 27 -�
�S �( &�!�! �
�*� 9 )2��� 
�
� �	 9 

SHRI VAYALAR RAVI (Kerala) : Sir, what about the other 

statement? 
 
 1 �� 6 �C ! D ( �� �
 �� " �� $�� ) : :>� 6-�-� ह� � ...(� ! �# ��) :6 #��� ��� 
ह/ ? ...(� ! �# ��) 
 
 �� (	 ��  �� � �
 � ( �89�  � � �� ) : ���� "� 27 �( #��� "( ��E�* ह( 
ह� ह/ 
�!�� !�0 6�0 #00 �� �?�
��
� !� ����� �"6�- �
 �(0 �?�
��
� :*
 #� �
 
!�-� ह2 -( Q�� ह/, 6ह;- :j�� 6�- ह/ 9 ��&�� �� !� �� !�0 6�0 #00 �?�
��
� 27 
�� ��E�� !� ह(*� &� �हA �ह #� 6-�$�*� &� �हA, �=6
 $� 9 ��!
� ह/ The 

Government should not dilute the case. 

 
 1 �� 6 �C ! D (�� �
 �� " �� $ �� ) : ��6�
� ��^���
P �- ��&�$ 9 

SHRI BRATIN SENGUPTA: The Government should not dilute the 

case. 
 
 �� �
 H
� � .� ह  .K � � � : �!�� �हA ह/ &� *
�+��� $"�!� �(0 >� �!�� 
�����E�* ह/ 9 

 �� (	 ��  �� � �
 � : �� !� �� !�0 6�0 #00 9 �!!� ����� ह( -( Q�� ह/ 
You should not dilute the case by saying that every match is fixed. e!� �; � 
6(�� �हA ह2 There have beeb specific allegtaions of match fixing in certain 

cases. �ह �हA ह/ &� ह��� �� �/	 �(0 >� ह�
 "�$*� -( �ह ��*� �/	 &8��!* ह;0 )� 
9 �/	 �� �(0 � �(0 -( ह�
�*� ह� This is not such a simple case. It should not be 

diluted like that. This is a specific case of match-fixing against certain 

matches.  �!�( ���T��� �हA �
�� 	�&ह$ &� ह
 �/	 �� e!� ह( !�-� ह/  
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SHRI KAPIL SIBAL: Actually, the sense of the House is that every 

cricketer should not be painted with the same brush. Let the dignity of the 

game be maintained and the confidence of the public in the game be 

maintained. If you have strong proofs, specific proofs, against individuals, 

prosecute them by all means and vindicate the law. That is what we want and 

that is the sense of the House. 
 
 1 �� 6 �C ! D ( �� �
 �� " �� $�� ) : ������ �w &Z ���� r� !;��
 ��� ��
� ��!
� 
!�� �� !�S� �
 ह( 
ह� 6ह! �� `�� ह(�� �� 
"ह !� ..... 

THE MINISTER OF STATE IN THE MINISTRY OF LAW, 

JUSTICE AND COMPANY AFFAIRS (SHRI O. RAJAGOPAL). Sir, the 

hon. Minister is now busy in the Lok Sabha, where the drought situation is 

being discussed. He has suggested that it can be taken up tomorrow. 
 
 1 �� 6 �C ! D (�� �
 �� " �� $ �� ) : �� 
�`� ह( "��� ��&"$  

SHRI VAYALAR RAVI: No, no. Where is the statement? You 

could have placed it on the Table of the House. 
 
 1 �� 6 �C ! D ( �� �
 �� " �� $�� ) : �हA, �हA, "( !�6�&Y- ���� ह2 
� ह� �m"�� 
�हA ह2 -( ���� 
�`� �/ !� ह(*� 9 ���� !�	�� �ह #0 ह/ &� !�S� �
 �(* !>� �� 
6ह! 	� 
ह� ह/ �!&�$ 
� �ह�� #�
 
�`� ���� �� <�)&- �� �हA ह2 9 

SHRI VAYALAR RAVI; Does he have no other Minister with him? 

 
 1 �� 6 �C ! D (�� �
 �� " �� $ �� ) : Q�� ह/ 
ह 
�`� �� !�� �� ह( "�$*� 9  
 :6 !�� �� ���+
�ह� �� ��*�
�
 25 :3/�, 2000 �( 3�- : 11 6"� -� ��  
&�$ �)&*- �� "�-� ह/ 9 

The House then adjourned at fifty three minutes past six of the clock, till 

eleven of the clock, on Tuesday, the 25th April, 2000. 
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